5195 Statement re:

the case. As has been explained, it
was due to the insanitary conditions
of cooking and there is no need for
any further enquiry,
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STATEMENT RE, DISCOVERY OF
DEFENCE MAP

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas);: Mr, Speaker, during
the discussion on Defence Minister’s
statement in Lok Sabha on 28th
November, 1064 on the reported dis_-
covery of the defence map in a fruit
parcel at Pipariya railway station,
Madhya Pradesh, the Defence Minister
agreed to furnish the name of the per-
son who sent the fruit parcel and the
name of the person to whom the par-
cel wag sent.
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The position is that a Havildar

S. D. Kimothi, of Army Educational
Corps sent a parce]l of apples from
Chaubatyia, Ranikhet to a junior com-
missioned officer, Jamadar Gunanand
Shastri, of Army Education Centre
and School, Pachmarhi, Railway sta-
tion Pipariya,

Shri 8. M. Banerjee (Kanpur): I
would like to know this, Our ques-
tion was twofold. Ome was about the
name of those and other was whe-
ther the person who had sent the par-
cel and the person to whom the parcel
was sent were apprehended and in-
terrogated and if so what was the re-
sult of interrogation?

Shri A. M. Thomas: One person
had been interrogated. The other
person to whom the parcel was .des-
patched—it has not been possible to
get him—will be interrogated when
he is apprehended.

Shri Hem Barua (Gauhati): What
stepg have the Government taken or
contemplate taking against these per-
sons who have made our defence
maps or defence papers a marketable
commodity like that? ’

Shri A. M. Thomas:;, As -indicated
by the Defence Minister, this case
was enquired into. The Chief or
Army Staff is of opinion that the ip-
formation is already generally known
to the public.

Mr. Speaker: Even if it be known
to the puhlig: then too?

Shri A M. Thomas: It is true that
there has been.some carelessness un
the part of the officers.

Mr. Speaker: Is the Government
going to do something?

Shri A, M. Thomas: Adequate

action is being taken.
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The Minister of Defence (Shri Y. B.
Chavan): Yes, Sir. I would like {0
explain this point. The Jemadar and
the Havildar both of them belong to
the education corps. These maps
were traced for the education of the
army units there and the Havildar
himself is one of the persons concern-
ed with this type of educational work.
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RE. MOTION OF PRIVILEGE

Mr. Speaker: There were two
notices of Privilege motions received
on the 23rd September, 1864, from
Shri Mani Ram Bagri and Shri Hem
Barua in connection with certain alle-
gations _in one publication. I had
read out-the notices in the House. The
Members from all sides” of the House
had expressed affection in abundance
for me. The Leader of the House
had advised that the matter might be
left there without any notice being
taken of the publication, I felt over-
whelmed with gratitude for the in-
dulgence shown and confidence ex-
pressed. But in spite of that I had
offered to put the whole case before
the leaders of the Opposition groups.

1 made a written request to the
leaders to come to my Chamber at
230 p.m. on the 25th September, 1964.
Shri Mani Ram Bagri informed me,
the previous evening, that he had un
urgent business in his Constituency,
and could not attend, He further told
me that Dr, Ram Manohar Lohla
:ould répresent him (Shri Bagri)
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